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2 MA No.811& 812/2019
ORDER

(Pronounced by Hon'ble Mr. P. Madhavan, Judicial Member)

MA 811/2019 has been filed by the respondents in OA 1275/2019 seeking
condonation of delay of 18 days in filing MA for extension of time. MA 812/2019
seeks extension of time by a period of three months from 11.12.2019 to
11.03.2020 for compliance of the orders of this Tribunal dated 24.09.2019 in the
said OA.

2. Learned counsel for the applicants/respondents in the MA/OA submits that
the respondents are in the process of complying with the order of this Tribunal in
OA 1275/2019. Since orders/instructions are still awaited from the Central Board
of Direct Taxes, the matter is taking time.

3. There is no representation for the respondent in the MA.

4. In the above circumstances, MA for condonation of delay is allowed and MA
for extension of time is disposed of by granting two months extension of time

from today to comply with the order of this Tribunal.

(T.JACOB) (P.MADHAVAN)
MEMBER (A) MEMBER (J)
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